Misc Application FIR No. 132/04
P.S. Sadar Bazar
26.11.2020

Vide Office Order No. 1146/36956-37126 DJ(HQ)/Covid Lockdown/ Physical Courts

Roster/ 2020 dated 25.10.2020, the cases are being taken up through Video

Conferencing today.

None has joined through Video conferencing.

Present :  None for the applicant.

Be put up for purpose already fixed on 07.12.2020.
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State V/s Aman @ Chhotu
FIR No. 202/20

P.S. Sadar Bazar
U/S 392/34 IPC

26.11.2020
vide Office Order No. 1146/36956-37126
Roster/ 2020 dated 25.10.2020, the cases are being taken up through Video

DJ(HQ)/Covid | ockdown/ Physical Courts

Conferencing today.
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The present application for grant of bail U/s 437 Cr.P.C. has been moved on
behalf of applicant/accused Aman @ Chhotu s/o Sh. Suresh.

Present : Ld. APP for State has joined the meeting through Cisco Webex.

Mr. Anil Kumar, Id. Counsel for applicant/accused has joined meeting

through Cisco Webex.

It is submitted by Ld. Counsel for applicant/accused  that
applicant/accused is innocent and has been falsely implicated in the present case. Itis
turther submitted that no recovery has been made from or at the instance of the
applicant/accused despite the accused being remanded to police custody for one day. It
s further submitted that an altercation had taken place between the complainant and
the applicant/accused and the complainant got the applicant/accused implicated in the
nresent false case in collusion with the local police. It is submitted that the past
antecedents of the applicant/accused are clean and he is not previous convict. It is
further submitted that the applicant/accused is in J/IC since 25.09.2020 and
investigation qua him is already complete and he is no more required for any custodial
interrogation. Therefore, it has been prayed that the applicant/accused be released on
bail.

Reply of 10 has been filed electronically. Copy of same has been sent to

Ld. Counsel for the applicant/accused electronically. Perusal of the same reveals that
the accused had stolen the mobile phone of the complainant alongwith co-accused,
Farman @ Sanju and another and he had given the mobile phone to the third co-
accused who took it and ran away. The present applicant/accused and co-accused
Raman @ Sanju were caught with the help of public and the third co-accused ran away
and has stll not heen traced. The police is trying to search the mobile phone from the

I detail records. Accused has heen previously involved in many criminal cases.

Contd:-







{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }

